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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL : HYDERABAD BENCH
' AT HYDERASAD }
_ b
0,A,No,1629/93 Date of Orde%: 31,12,93

BETWEEN ; ‘ *
;
i

P.M.Eswara Appa Reo .. Applicant,

A N D \L
1, The Asst, Engineer {Groups), 1
O/c0 D.L, Telecom,,
Anakepalli - 531 001, .

2. The Sub-Divisional Officer,
Teleacom, Apnakapalli - 531 0QO01,

) __ 3._The _Subaljvizierad p@fdeam « 53U Ull,
‘ ‘ |

4, The Divisional Engineer, Telecom, '
(Mtce), Anakapalli-S531 001,

. ReSpondehts.
L
|
- MI_C.Sufyanarayana

Counsel for the Applicant

b Counsel for the Respondents . Mr,N.R.ﬁevraj
i
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CORAM :

HON'BLE SHxI A,3,GORTHI : MEMBER (ADMN ) ;
LA

i ~a e
HON'BLE SHRI T,CHANDRASEKHARA REDDY : MEMBER (Judl.)
r
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Urder of the Division Bench delivered by

Hon'ble Shri A.B bOIthl, Member (Admn, )i

=TT %

The appllcantjclalms that he was initially

engaged as Casual Mazdoor on 1,1,84 undLr the 5,D,0,

i
Telecom, Narsipatnam, He continued to work till December
1985 and thus he was employed for a total number of

|
626 days as per details shown in Annexule Al to the
‘ i
application, Thereafter he was laid off for a long time.

The applicant laf+ hic ~a3—- - |
concerned but he was not recalled to woﬁk. It was only

@&t the end of July 1993 when he approacﬁed the authorities

concerned he was reengaged w.,e, f, 1.8.9% under Assistant

Engineer (Groups) (ReSpondeht.No.l) Whi}a he was thus

l
w,e £, 31,12,93, The reasons shown in the notice are _
s waBUG L mazdoo%,that he was

no work and that he had submitted false %ervice certificate,

— -=

Aggrieved by the same he has filad +hi- R .
praying for a direction to set aside the ;impugned notice

dated 4,12,93 and to let him continue asiﬁ Casual Mazdoor
| . .

2. We have heard learned counsel for both the
e e maa— e wakNE LIIGE LTX .L'C%_IISOB which

prompted the respondents to issue the imp@gned notice
for termination Of smrvima ia so-i o h ' By
submitted by the applicant with regarg tolhls’having

worked earlier between 1.1,84 and 31.12.85 18 fAnmd sede- oo o
——ews, acoinea counsel for the applicant@states that
' ]

the applicant was engaged on muster roll dbring the
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J . ‘ LLT

period and the respondents could ss well verify this
[
aspect to find out the genuineness of th% applicant's

claim,He also contended that by means of, the impugned
oirder dated 4,12.93 the applicant was given one month
notice but the ﬁgfﬁ'netieeggays that hiﬁ services would be

terminated from 31,12,93, i'.e, even before completion
?

of one month period, The applicant's counsel has also
drawn our attention to the fact that gé}the work certi-

ficate given for the'period from 1,1,84 to 31,12,85 by

the A,E, (Groups), He therefore contands that the
applicant was reengaged under the orders of the AE

Groups and therefore the 3,D,0, who issued the impugned
3 ' |

notice is not the competent authority té issue th& said

[ i‘ )
I I\
3. Mr.N.R.,Devraj, Standing Counsél for the
regpondents states tlet as the authorities concerned

i !
came to the conclusion that the work Certificate rendered
by the applicant wss not correct they were justified in

issuing the impugned termination notice%
: 1 |
4, . The main question for detemmination in this

rasem is whether the work certificate sroduced by the
spplicant with regard to his having worked under the

)
s$.b .0, Nar51matnam dueing the period 1. l 84 to 31,12.85
is genuine or false, If it is a false document the

applicant cannot have amy right to clalm his continued
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This is & matter however for proper examination by the
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5, Mr.N.R,Devraj, 8tanding Couns%l for the
respondents has brought to our notice thgt the applicant
rushed to the Tribunal without first appfoachin? the
competent administrative authority for redressal of his

grievance,

6. In view of the afore-stated it will be
appropriaﬁe if the aspplicant submitts a representation
to the Diyisional Engineer, Telecom (Maintenance)
Anakapalli reguesting the la%?r to give him an oppor-
tunity to -establish his claim that he had worked under

5,0,0., Narsipatnam cduring 1984-85, On feceipt of the
LeplLesSenTtatlon Kespondent No, 4 shall inq?ire into the

matter within a perjiod of 2 months with a view to
eazcertain ‘wnetner tne work certificate rendered by the

applicant:at the time of his reengagement was fake or
yeunuLne, 1I Lhe certiricate 1is found to be genuine,

” - ‘ Fae
it is needless for us to state that he will bqgésﬁngaged)
provided there is work, |

7 " The application is disposed of in the zbove
terms at ﬁhe stage of admission itself, There shall sbe

no orxder &s to costs,

.(mlqmaaasakiﬂﬂu -‘}%ﬁﬂ»*gffg
(T CHANUKASEKHARA KEDDY ) “(A.B.GOKTHI), $ - —-

BW/ 1

Yy sweglowloRt

Dated: 31st December, 1993

'
N Mirtro+rad i, Oonam hn--v.l_:\

sd ’
Asst.Engineer(Groups), O/0 D.E.Telecom, Anakapalli-1,
Sub=-Divisional Officer, Telecom, Anakapalli-l.
Di1viBivhal -BojiN€EL;~ r=iBkom; ~\Flce i jAnYRapalrz=13"
copy to Mr.C.Suryanarayana, Advocate, CAT Hyd.
COpY to MI.N.R.IEVI&J, SI-GﬁSC-CAT.Hyd.
copy to Library, CAT.Hyd.
spare COopY. ‘
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CHECKEL BY APFROVED BY

IN THE CEETFAL 2 CMTHNT "TP\A”IVL TRIBUNAL
HYYERABAD BENCH ¢ HYCERAEBAD

© THE HON'BLE MR,JUSTICE V.NEZLADRI RAO
VICE-CHAIRMAN

AATT -

: k ‘
THE HON'BLE MR A.+B.GORTHI SMEMBER(A)

- - I avD - 2

THE BON'RT.F Mb M Alnstons- »-MMJBER(J)
THE HON'BLE ij RANGARAJAN sMEMBER(u)

A
. - A

Dated: 3}~ 17/-1993
| SRLER/JUDCMENT

MeA/R.A/C Ao NO .

C.ANo,

T n e

Admitked and Interlm dlrectlons
issued.

Allowged.

Dispoéed of with directions.
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